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Through this application the appl icants who is the r es-

pondents, in OA 29/97 seeks extension of time to' implement the order 

of 	this Tribunal Earlier also on '23.11,2000_~time was b 
9tr Alwa-i 

to 

the applicants for implementing the order. 

2*1 	Tod ay -it - is in for med by the 1 d. couns el f o r the app I i-cants 

(respondents in DA) that 4. out of 5 enquiries have already 'bee,h dis—

posed or and' one enquiry is also at the final stage and the or der s 

are likely to.be  passed in about. 6-8 weeks. 

3* 	Having considered the submissions of both the parties, we 

extend the period for implementing the order of this Tribunal for a 

period of 6 weeks from today, No further extension shall be gr anted. 

4 	 MA stands.disposed of. No order as to costs, 
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